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11-Ql-2001 --
Hon. Mr. .;)• Dayal, JlM 

Hon.· Mr. ~l Nagvi, JM 

• 

()A 1145/95 

l: None for the applicant. List has 

been revis ed. The case iS dismissed in 
default and for non-prosecution. .:iri D. 
S • .:)hukl a is present for t he R:!spondents. 

Q/ At-
J .M. AM. 
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